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AUTHORITATIVE ENGLISH TEXT

Act No. 38 of 2025.

HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT ACT, 2025

ARRANGEMENT OF SECTIONS

Sections:

1

2

3

4

5.

6. Omission of section 5-A.
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9

1

Short title.

Amendment of section 3.
Amendment of section 4.
Substitution of section 4-B.
Substitution of section 5.

Amendment of section 6.

Amendment of section 6-A.
. Amendment of section 6-B.
0. Omission of section 6-CC.
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Act No. 38 of 2025.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES AND
PENSION OF MEMBERS) AMENDMENT ACT, 2025

(AS ASSSENDED TO BY THE GOVERNOR)
AN
ACT

further to amend the Himachal Pradesh Legislative Assembly (Allowances and Pension of
Members) Act, 1971 (Act No. 8 of 1971).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1. Short title.—This Act may be called The Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Amendment Act, 2025.

2. Amendment of section 3.—In section 3 of the Himachal Pradesh Legislative
Assembly (Allowances and Pension of Members) Act, 1971 (hereinafter referred to as the
“principal Act”),—

(a) 1in marginal heading for the words "Salary and compensatory allowance", the
words "Salary to a Member" shall be substituted;

(b) in sub-section (1),—
(i) for the words “fifty five thousand”, the words “eighty five thousand”
shall be substituted; and

(i1) the words "and compensatory allowance at the rate of five thousand rupees"
shall be omitted;

(c) after sub-section (1-A), the following shall be inserted, namely:—

“(2) The salary of a member shall be increased after every five years commencing
from 1 April, 2030 on the basis of Cost Inflation Index provided under clause (v)
of Explanation to section 48 of the Income Tax Act, 1961(43 of 1961).”.

3. Amendment of section 4.—In section 4 of the principal Act, in sub-section (1), in
clause (ii), for the words “one thousand eight hundred”, the words “two thousand five hundred”
shall be substituted.

4. Substitution of section 4-B.—For section 4-B of the principal Act, the following shall
be substituted, namely:—

“4-B. Constituency and Office Allowance.—(1) There shall be paid to each member
a constituency allowance at the rate of one lakh twenty thousand rupees per mensem.

(2) There shall be paid to each member an office allowance at the rate of ninety
thousand rupees per mensem. .
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5.

Substitution of section 5.—For section 5 of the principal Act, the following shall be

substituted, namely:-

10.

"5. Amenities.—A member shall be entitled to such residential accommodation on
concessional rates at the place of sitting of the Assembly as may be prescribed by rules
under section 7. ".

Omission of section 5-A.—Section 5-A of the principal Act shall be omitted.

Amendment of section 6.—In section 6 of the principal Act,—

(a) in sub-section (1),—
(i) for the words “four lac rupees”, the words “six lakh rupees” shall be
substituted;

(i1) for the second proviso, the following shall be substituted, namely:—

“Provided that the expenses of journey by taxi shall be on actual basis but
per kilometer charges shall not exceed twenty five rupees and shall be within
the maximum limit of six lakh rupees:”; and

(b) in sub-section (2), after the words “Each member”, the words “during official
tour” shall be inserted and for the words “twenty five thousand”, the words
“fifty thousand” shall be substituted.

Amendment of section 6-A.—In section 6-A of the principal Act,—

(a) for the words “two lac rupees”, the words “three lakh rupees” shall be
substituted;

(b) for the first proviso, the following shall be substituted, namely:

“Provided that the expenses of journey by taxi shall be on actual basis but per
kilometer charges shall not exceed twenty five rupees and shall be within the
maximum limit of three lakh rupees:”; and

(c) in the second proviso, for the words “two lac rupees,” the words “three lakh
rupees” shall be substituted.
Amendment of section 6-B.—In section 6-B of the principal Act,—

(a) in sub-section (1), for the words and figures “Rs. 36,0007, the words “fifty
thousand rupees” shall be substituted; and

(b) after sub-section (1), the following shall be inserted, namely:—

“(1-A) The pension of a member for the first term shall be increased after every
five years commencing from 1st April, 2030 on the basis of Cost Inflation Index
provided under clause (v) of Explanation to section 48 of the Income Tax Act,
1961(43 of 1961).”.

Omission of section 6-CC.—Section 6-CC shall be omitted.
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AUTHORITATIVE ENGLISH TEXT

Act No. 40 of 2025.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER’S AND DEPUTY
SPEAKER’S SALARIES (AMENDMENT) ACT, 2025

ARRANGEMENT OF SECTIONS

Sections:
1. Short title.
2.  Amendment of section 3.
3.  Amendment of section 4.
4. Omission of section 8.
5. Amendment of section 10-A.

Act No. 40 of 2025.

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY SPEAKER’S AND DEPUTY
SPEAKER’S SALARIES (AMENDMENT) ACT, 2025

(AS ASSENTED TO BY THE GOVERNOR)
AN
ACT

further to amend the Himachal Pradesh Legislative Assembly Speaker’s and Deputy
Speaker’s Salaries Act, 1971 (Act No. 4 of 1971).

BEit enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Legislative Assembly
Speaker’s and Deputy Speaker’s Salaries (Amendment) Act, 2025.

2.  Amendment of section 3.—In Section 3 of the Himachal Pradesh Legislative
Assembly Speaker’s and Deputy Speaker’s Salaries Act, 1971 (hereinafter referred to as the
“principal Act”),—

(a) 1in sub-section (1), for the words “eighty thousand”, the words “ninety five thousand”
shall be substituted;

(b) for sub-section (1-A), the following shall be substituted, namely:—
"(1-A) The salary of the Speaker shall be increased after every five years commencing

from 1st April, 2030 on the basis of Cost Inflation Index provided under clause (v) of
Explanation to section 48 of the Income Tax Act, 1961 (43 of 1961)."; and
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(c)

(a)

(b)

(c)

4.

5.

in sub-section (1-B), for the words “ninety five thousand”, the words “one lakh
fifty thousand” shall be substituted.

Amendment of section 4.—In section 4 of the principal Act,—

in sub-section (1), for the words, “seventy five thousand”, the words “ninety
two thousand” shall be substituted;

for sub-section (1-A), the following shall be substituted, namely:—
"(1-A) The salary of the Deputy Speaker shall be increased after every five years
commencing from Ist April, 2030 on the basis of cost inflation index provided under

clause (v) of Explanation to section 48 of the Income Tax Act, 1961(43 of 1961)."; and

in sub-section (1-B), for the words “ninety five thousand”, the words “one lakh
fifty thousand” shall be substituted.

Omission of section 8.—Section 8 of the principal Act shall be omitted.

Amendment of section 10-A.—In section 10-A of the principal Act,—

(a) in sub-section (1),—

(1) for the words “four lac rupees”, the words “six lakh rupees” shall be
substituted;

(i) for the first proviso, the following shall be substituted, namely:—
“Provided that the expenses of journey by taxi shall be on actual basis but per
kilometer charges shall not exceed twenty five rupees and shall be within the

maximum limit of six lakh rupees:”; and

(i11) in the second proviso, for the words “four lac rupees” the words “six lakh
rupees” shall be substituted; and

(b) in sub-section (2), for the words “twenty five thousand”, the words “fifty thousand”

shall be substituted.

fafer v

ReFe—2, 14 37aRfER, 2025

T Tel.Uel.3R.—SV.(6)—4 / 2025—ol.——fRATEd TS & oAU 9 9Rd & Afqed &
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14—, a1 Yfduer 1 da SR 9xl—-ar ufue], S &% W 9d9, A AR ygfaemd
UT<T R+ BT haR BN Sl 39 AR & ¥ TRBR & Bfddc A1 DI M=
=

WREPRU—T IRT b YAIoT & forg =1 ufauer” |, faegm 997 & 9 Sl dod93
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AUTHORITATIVE ENGLISH TEXT

Act No. 39 of 2025.

THE SALARIES AND ALLOWANCES OF MINISTERS (HIMACHAL PRADESH)
AMENDMENT ACT, 2025

ARRANGEMENT OF SECTIONS

Sections:
1.  Short title.
2.  Amendment of section 3.
3. Substitution of section 4.
4. Amendment of section 7.
5.  Omission of section 10.
6. Insertion of sections 14-A and 14-B.

Act No. 39 of 2025.

THE SALARIES AND ALLOWANCES OF MINISTERS (HIMACHAL PRADESH)
AMENDMENT ACT, 2025

(AS ASSENTED TO BY THE GOVERNOR)
AN
ACT

further to amend the Salaries and Allowances of Ministers (Himachal Pradesh) Act, 2000
(Act No. 11 of 2000).

BEit enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year of
the Republic of India as follows:—
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1.

Short titlee—This Act may be called the Salaries and Allowances of Ministers

(Himachal Pradesh) Amendment Act, 2025.

2.

Amendment of section 3.—In section 3 of the Salaries and Allowances of Ministers

(Himachal Pradesh) Act, 2000 (hereinafter referred to as the “principal Act”), —

(a)

for sub-section (1), the following shall be substituted, namely:—

“(1) Each Minister shall be entitled to receive a salary at the following rates,
namely:—

(a) Chief Minister One lakh fifteen thousand rupees per mensem;
(b) Cabinet Minister Ninety five thousand rupees per mensem;
(c) Minister of State  Ninety three thousand rupees per mensem; and

(d) Deputy Minister  Eighty thousand rupees per mensem.”; and

(b) for sub-section (2), the following shall be substituted, namely:—

3.

"(2) The salary of a Minister shall be increased after every five years commencing
from 1st April, 2030 on the basis of Cost Inflation Index provided under clause (v) of
Explanation to section 48 of the Income Tax Act, 1961.".

Substitution of section 4.—For section 4 of the principal Act, the following shall be

substituted, namely:—

4.

(a)

“4, Sumptuary Allowance.—Each Ministers shall be entitled to receive sumptuary

allowance at the rate of rupees one lakh fifty thousand per mensem.”.

Amendment of section 7.—In section 7 of the principal Act,—

in sub-section (1),—

(1) for the words “four lac rupees”, the words “six lakh rupees” shall be substituted;

(i1) for the first proviso, the following proviso shall be substituted, namely:—
“Provided that the expenses of journey by taxi shall be on actual basis but per
kilometer charges shall not exceed twenty five rupees and shall be within the

maximum limit of six lakh rupees:”; and

(ii1) in the second proviso, for the words “four lac rupees”, the words “six lakh
rupees” shall be substituted; and

(b) in sub-section (2), for the words “twenty five thousand”, the words “fifty thousand”

5.

shall be substituted.

Omission of section 10.—Section 10 of the principal Act shall be omitted.
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6. Insertion of sections 14-A and 14-B.—After section 14 of the principal Act, the
following shall be inserted, namely:—

"14-A. Residence to Ex-Chief Minister.—The Ex-Chief Minister shall be entitled
for an accommodation of Type-VI category or above.

14-B. Salary and allowances to Leader of Opposition.—(1) The Leader of
Opposition shall be entitled to receive salary, allowances and benefits as admissible to
a Cabinet Minister of the Government under this Act.

Explanation.—For the purpose of this section, "Leader of Opposition" means a
Member of the Legislative Assembly, who is, for the time being, the Leader of the
party in opposition to the Government having the greatest numerical strength and
recognised as such by the Speaker of the Legislative Assembly.

(2) The Leader of Opposition shall not be entitled to receive any sum by way of
salary, allowances and benefits, as a Member of the Legislative Assembly of
Himachal Pradesh except what is specifically provided to a Cabinet Minister
under this Act.".
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